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Finance's letter No. 15(1 )-BI58, dated 
15th September, 11159, "the loans ad-
vanced from 1st April. 11158 onwards 
carry the normal terms". In respect 
of the loans advanced to the displaced 
persons upto 31st March, 1904. rerris-
sions were granted and the liability 
of the State Crllvernment was modified 
in May, 1964, and the Central Govem_ 
ment agreed to bear 100 per cenl of 
the losses arising from shorlfall in 
recoveries. In respect of loans to be 
advanced for the period from 1st 
April. 1964, in pursuance of a rerent 
discussion with the Chief Minister of 
West Bengal. the Central Government 
have agreed to bear 2!3rd of the 
]osses. The details of . the 3rrange-
ments are now bein.g worked out and 
formal orders thereon will i,.ue 
shortly. No schemes for grants which 
aTC mainly for educationa1 ~ m<"dl-
cal facilities have been held lip. 
Schemes for loans pending si'lce 
1st April, 1964 are being sandioned 
on the basis of the formula indic:1led 
above. 

Bad Charade .. In Deihl 

%55. r Dr. Mahad"va Prasad: 
1. Shrl Ramesh war TanUa: 

Will the Minister ot !lome AIfp.I .. 
be pleased to state: 

(a) whether it is " tact that bad 
characters and habitual crimin31s are 
to be extcrned out of Delhi: and 

(b) if so, the reasons therefor? 

TIle Depaty Minister In th.. Mini.o_ 
try or Hom" Affairs (Shrl L. N. 
Mlshra): (a) No. Sir. 

(b) Does not arise. 
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Compnlsory Primary Ed"ratlol1 

257. 8hri H. C. Lin,a Reddy, \\'jll 
the Minister of Education b,· pJeased 
to state: 

(a) the nllmbpr of States that hAV" 
introduC'ed compulsory prim:1ry e1u-
cation in thf'" ('otlntry; 

(b) whether the Central Govern-
ment is mef'ting the cO:'it of the!" 
scheme to any extent; 

(c) jf ~  to whot extent: 

(d) the extent to which t ~ schemp 
is a ucce9~ so far in the Stntes where 

the scheme is introduced; 




